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IN THE CENTRAL ADRINISTRRTIVE TRIBUNAL HYOERABAD BENCH 

MT HYOERABRD. 

O.A.NO.104 of 1994. 

Dat€nj: 2.2.1995. 

Smt. L.Amruthava. 

L.Narayana. 

L.Rajareddy 	 ... 	 Applicants 

And 

The Gencral Managcr, South Control Railway, Railnilayam, 

The Divisional Railway Manager, 1letgr Guagm Pnrsonal , 
So cunder a bad 

.0 
	 Respondents 

Counsel for the Applicants 
	

Sri. V.R.Bhadraiah 

Counsel for the Rnpondunts 
	

Sri. D.Gopala Rea, SC for Rlys 

C BR APi 
Hon'blo Mr. A.V.Haridasan, Judicial Hambtr 

Coritd: .... 2/- 
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OA 104/94. 
	 Dt. of Order:21-2-95. 

(Order passed by I-Ion'ble Shri A.tI.Haridasan, 
(lember (J) ). 

* * * 

The applicants in this application are the widow 

and children of late Bhoomaiah,who while working as Trolley 

Man under the Permanent Way Inspector, Nizambad, was pre—

maturely retired on medical grounds on 6-3-76. Though late 

Bhoomaiah Limbaiah was retired from service prernaturetly, he 

was not paid any retiral benefits such as provident fund, 

and was not possessed of the means to launch a litigation, 

he went on making representations without success until he 
-Th 

died on 8-8-93. The latest representation submitted by Boomaiah 

Limbaiah was dt.29-3-93 9  which was also not responded to. 

Under these circumstances, the widow and the Sons of the 

deceased employee has filed this application praying that the 

Respondents may be directed to pay them all the retiral 

benefits such as provident fund, gratuity, pension etc., due 

on th7premature  retirement of deceased Bhoomaiah Limbaiah. 

2. 	aThe application was admitted by an order dt.7-4-94 

and was noted for expeditious hearing. The Respondents did 

not rile any reply. 3hri D.Gopal Rao, learned standing 

counsel for the Respondents gracefully agreed that the claim 

of the applicants had to be considered by the Respondents and 

he pror4seat the bar that the Respondents will look into 

5.. 3. 
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the case of the applicants and would make available to them 

all the retiral benefits for which late Bhoomajah Ljmbajah 

is found entitled. 

3. 	In the light of the above submission by the counsel at 

the bar, the application is disposed of directing the Respon— 

dents to scrutinize the service records of deceased Boomaiah 

Ljmbajah to determine what retiral benefits late Eoomaiah 

Limbaiah was entitled on his premature retirement and what 

family pension, if any, the applicants would be entitled and 
	I 

to make available to the applicant the benefits if any, in 

accordance with the rules within three months from the date of 

communication of a copy of this order. No order as to costs. 

(h.v.RRRIDASRN) 
Member (3) 

1 
Ut. 21st February, 1995. 
Dictated in Open Court. 

avl/ 	 0y Rrgistrar(Jud1.) 

Copy to:- 
The Gnera1 Manager, South Central Railway, Railnilsyafli, 

Secunderabad. 

The Divisional Railway Manager, Meter Guage Personal, 

5ecundrabad. 

lOne copy to Sri. V.R.ehadraiah, advocate, Zamistanpur, 
Mushoarabad, Hyd. 
One copy to Sri. O.Gopala Rae, SC for Rlys, 0.41, Hyd. 

One copy to Library, AT, Hyd. 

One spare. copy. 

Ram!- 
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